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IN THE CENTRAL ADM ISTRAT WE TR mUNAL s HYDERA8D BENCH 

AT M'LDERASAD 

O .A.No .117/94! 

BETWEEN: 

Srnt. Nasreen' Fathima 

A N b 

The Senior  Divisional 
Personnel Officer, 
South Central Railway, 
Vij apawada, Kti sli'ncDist. 

The Chief Personnel Officer, 
South Central Railway, 
Secunderabad. 

Counsel for the Applicant 

Counsel fo the Respondents 

CORAM: 

Date of Order; 10.2.94 

.. ?pplicant. 

Respondents. 

Mr. M.V .K.Vishwanaham 

0 Mr.D.Copal Itao 

HQN'BLE Mr.V.NEELADRI RAO ; VICE-CHAIRMAN 

HON'BLE 111r,R.RANGAKMAN ; MEMBER (Paiti.) 
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O.A.NO. 117/94. 

JUDGMENT 

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN) 

Hiard Sbri M.K.iswanadham, learned counsel for 

the applicant and Shri D.Gopal Rea, learned standing 

counsel for the respondents. 

: The applicant was working as Assistant Teacher in! 

the Rail.riay Mixed High School, Satyanarayana Puram, Vijayaa 

wada till 26.11.1993, the date on whicb her services were 
âc 
teminated.. AnnexureV to the a OA discloses that the 

Headmistress of the said school addressed the letter dated 

9.11.193 to the 1st respondent informing that Qone leave 

vacancy due to the sickness of Smt. S.Savitri Devi, Asstt. 

Teacher existed from 4.11.1992 and hence a request was made 

for maléing arrangement to fill up that post with a Substitute 

Teacher. But inspite of it, the applicant was not accommo-

dated in the said vacancy. 

The applicant herein is the 9th applicant in the 

OA 354/93. Therein a direction was given to the respondents 

to consider the case of the applicants therein, the 4ubsti-

tue.Cachers/tsSiStanteaCt1erS for regularisation in the 

vacanciesxisted after filling up the posts from the c:asi ndi 

dates! selected by the Railway Recruitment Board on the  

of the examination held in 1993 and the future vacancies 

that may arise till 31.12.1994. Hence, it means that the I 
Substitute Teachers should be allowed to continue even in 

leave vacancies or temporary vacancies fax that may arise 
-------------------- 

till their cases 	considere4<fot vacancies which may 

arise till 31.12.1994. It follows that they cannot be 

removed from service before 31.12.1994 so long the vacan-

on regular basis or otherwise existed. Pqi 
/ 	( 	
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4. 	It is not now disputed that a temporary vacancy 

of Assistant Teacher exists in the Railway Mixed High 

School. Télugu Medium, Satyanarayanapuram, Vijayewada. 

Hence, a direction is hereby given to reinstate the 

applicant on the date on which the applicant reports 

before the Head Mistress of the said school along with 

a copyof this order. 1he intervening period ie., the 

periodj from 26.11.1993 till the date she reports as per 

this order should be treated as dies-non. 

5 	The QA is ordered accordingly at the admission 

stage. No costs. 

(R.RMrGARAJAN) 	 (V.NEELISDRI RAO) 
MEMBEF(ADMN.) 	 VICE CHAIRMAN 

DATED: 10th February, 1994. 

- 	I 	
Open court dictation. 

- 	 Leputy Registrar( 
vsn 

TO 
The senior Divisional Personnel .Oteioer, 
s.c.Railwaya vijayawada, Krishna Dist. 
The Chief Personnel Officer, S.C.Rly, secunderabad. 
One copy to Mr.M.v.K.vishwafladhafll. CAT.Hyd. 

One copy to ?t.D.bopal RaG, SC for Rlys. CAT.Hyd. 
One copy to Library, CAT.Hyd. 
One sparecOpy. 
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